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#there is no obligation on the part of .the
‘Goyernment to permit fac1lmes for car-
riage of goods, etc. At the same time,

“lin the last part of the answer, he has sta-

‘ted that permission has been
countries like USA, France, Burma,
«Canada, Iran, etc, - I want to know as to
«what is the necessity for the Government
“to permit the USA Government again to
«pver-fly our country.

given to

SHRI SURENDRA PAL SINGH; There
~appears to be a little confusion in the
‘mind of the hon. Member. We have al-
‘lowed military aircraft of USA and other
<countries to overfly our country, but not
to service their mxsswns inn this country
~or elsewhere or to carry any goods etc.,
“for them. These were mlhtary aircraft
passing over this country and we gave
“them permission on reciprocal basis. What
“we have banned are military aircraft, com-
‘ing to India carrying supplies to the mis-
sions and other establishments in  this
~country. That was banned. But the over
“flights are not banned in this country.
Any friendly country can ask for such per-
“mission and permission is given on the
“basis of merit,
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Return of Former Bangladesh Refugees.lo
India

*550. SHRI PILOO MODY: Will the
Minister of LABOUR AND REHABILI-
TATION be pleased to state the number
of such former refugees from Bangla-
desh as have returned to India during the
last two, months? )

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI BALGOVIND
VERMA): According- to the information
so far received from the State  Govern-
ments and the rehabilitation projects in
India, about 1400 families of migrants,
who had come to India prior to the 25th
March, 1971 and had gone over to Bangla-
desh after .its liberation have. returned to
India during the last two months,

Delay in Implementation of Kudremukh
Iron Project in Mysore

*551. SHRI M. RAM GOPAL REDDY:
Will the Minister of STEEL AND
MINES be pleased to state:

{a) whether delay has been reported in
the implementation of Kudremukh Iron
Project in Mysore; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI SHAHNAWAZ KHAN): (a) and
(b). Government have approved the Kud-
remukh Project, in principle. However, an
investment decision and sanction to the
project can be given only after satlsfactory
arrangements are made with regard to’ the
marketing of the iron ore slurry 'fmm
Kudremukh. The question of delay in
the implementation of the project does
not arise at this stage.

SHRI M. RAM GOPAL REDDY
what is the total cost of the pro;ect"

SHRI SHAHNAWAZ KHAN: Approz-
mately Rs. 174 crores. -
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SHRI M. RAM GOPAL REDDY: Will
it be a Central project or will the State
also contribute something?

SARY SHAHNAWAZ KHAN: ft is a
Contral project with foreign collabora-
tion.

SHRI K. P. UNNIKRISHNAN: Would
you link it up with the iron ore reserves
in Calicut?

SHRI SHAHNAWAZ KHAN: No, Sir.
Industrinl Cablés (India) Limited

*552. KUMARI KAMLA KUMAREL
‘Will the Minister of LABOUR AND RE-
HABILITATION be pleased to refer to
the reply given to Unstarred Question No.
778 on the 16th November, 1972 and
state:

(a) whether the Office of M|s Industrial
Cables (India) Limited in New Delhi has
violated the Bonus Ordinance by paying
only 4 per cent Bonus for the year ending

31st October, 1971 to its ex-empioyees;
and

(b) whether the Central Government
are collecting this information for legal
action against this firm?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION  (SHRI BALGOVIND
VERMA): (a) and (b). As already stated
in reply to Unstarred Question No. 778
on the 16th November, 1972, the matter
falls in the State sphere. It is for the
Government of Punjab to verify the comp-
Jaint and take such action as may be deem-
ed necessary. The matter has been
brought to their notice.
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WRITTEN ANSWERS TO QUESTIONS
Reduction in Retirement Age of workers

+548. SHRI C, K, JAFFER SHARIEF:

AT §—ag wre gow ¥ WY or winl the Minister of LABOUR AND RE-
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¥ Tgafr ¥ qeaTdW & SEIX HABILITATION be pleased to state:





